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[Shri A. C. Dai]

Committez on the Welfare of %cheduled
Castes and Scheduled Tribes: —

(1) Report of the S5tudy Tour of
the Study Group | of the Committee
on ity visit to Trivandrum Kanya-
kumari, Tiruchirapalli. Nzyveli Pondi-
cherry and Madra, during September,
1982,

(2) Report of the Study Tour of the
Study Group II of the Committee on
its wvisiy to Ahmedabad, Vadodara,
Junagarh, Rajko;y and Bombay during
September, 1982,

12.12 hrs.
PUBLIC ACCOUMTS LCOMMITTEE

HunDriD &ND  FOURTH, HUNDRED AND
TWERTY-FIRST AND HUNDRID AND
TWENTY-SECO%D REPORTS

SHRi SATISH AGARWAL (Jaipur):
I beg to preient the following Reports
(Hindi and English versioni) of the
Public M&ccountg Committee:—

(1) Hundred and fourth Report on
Action Taken by Governmen; on the
recommendations contained in their
Eighteenth Report on Delhi Develop-
ment Authority.

(2) Hundred and twenty-firit Re-
port on Escesiey over Voted Grants
and Charged Appropriations (1980-81)
and Action Taken on Fifty-seventh and
Sixty-firit Reports.

(3) Hundred and twenty-second Re-
port on Para 1 of the Report of Com-
ptroller and Auditor General of India
for the year 1979-80, Union Govern-
ment (Civil) on All India Handicrafts
Board.

12.13. brs.

COMMITTEE ON PUBLILC USDER-
TAKINGS

FirTy-seconD AND FIFTY-THIRD REPORTS

SHRI MADHUSUDAN VAIRALE
(Akola): 1 beg to ptesent the follow-
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ing Reports (Hindi and English version#)
of the ©{ommittee on Public Linder-
takings:

i1) Fifty-==cond Repirt on MAction
taken by (Ciovernment on the retom-
mendations  contained in the Twenty-
sisth Report of the Committee on
Hisusing and Urban  [evelopment
[Cwrporation Ltd.—Rural Houting.

(2) Fifty-third Report on JAction
Faken by Government on the recom-
mendation; contamined in the Twenty-
ninth Report of the Committee on
Jewsop & Co. ltd.—Fmployment and
Overheads.

L OMMITTEE OM PETITIONS

FELEVERTH RIPORT =D Misurps

SHRI 43T KUMAR SAHA
(Vithnupur): | beg to presnt the
following Report and Minutes of the
Committee on Petitions:—

(1) Eleventh Report (Hindi and
English versionsj.

(2) Minutex of the Thirty-fourth to
Thirty-sixth Sittings (Hindi and English
versions).

RAILWAY COMVERTIO L OM-
MITTEE
SEVENTH REPORI
5HRI D. L. BAITHA {Arariak I

beg to preseny the Saventh Report (Hindi
and Englith vemions) of the Railway
Convention Committee on ‘Rate of Divi-
dend for the years 19HU-ET to 19H3-84
and other Ancillary Matters.’

12.14 hrs.

STATEMENT CORRECTING ANSWER
TO STARRED QUESTIONS NO, 302
DATEIN 22-10-1982 RE. SMUGGLING
ACTIVITIES. OF DIAMOND TRADERS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABH1 RAMA RAO). Sir,
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During the courts of supplementaries
raised relating to Lok Sabha Starred
Question ™o. 302 on smuggling activitie®
of diamond traders answered on 22nd
Octobgr, F4#2, the Hon'ble Member of
the House, Shri Bheravadan K. Gadhavi,
haid asked whether the figure given in the
reply included the seizures of diamonds
muade at airportg when people come from
abvoad. | had replied that the figure in-
clildes such seizures to the extent that we
were able to make out.

On checking up the records, I find that
the figures given in the reply relate only
to spizures of diamondy effected during
searches of npmremi=s A; such the

figures given in the reply do not include .

seizures of diamonds effecteg at the air-
ports.

MR. SPEAKFR: A, K. Roy, what do
you want?

%HRI A K. ROY (Dhanbad): Mr.
Emcaker, Sir, | just want to raise only one
point. It i% this: You know, Sir, that on
the &h ol November there iy going to be
an All  India strike of the colliery
workers,

MR. 5PFAKER: What has that to do
novi with the business of the House?

SHRI A. K, ROY: 1 only want Sir,
that on behalf of the Government either
the Labour Minister or the Mines Minister
thould come out with some statement. ..

MR. 5PEAKER: You come and sce
me.

SHRI CHANDRAIJIT YADAV
(Azamgarh): Sir, you made an observa-
tion;

*‘How do you know that today is the
lait day of the session?”. ..

MR. SPEAKER: Because, the Busi-
ne®s Advisory Committee iz meeting at
4 0" gloek.
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Biil
SHRI CHANDRAIJIT YADAV: Sir,
it only creates a lot of uncertainty., Today
ig ths last day for example 1 am leaving
Delhi today. Without any extension, I
am leaving Delhi today.

Sir, don’t make the matter hanging in
uncertainty when you are in the Chair.
There should not be any uncertainty over
thi¥ matter.

12.16 hrs.

LONSIITUTION  (FORTY-SEVENTH)
AMENDMENT BILL*

MR, SPEAKER: Introduction of Bill.
Shri P. Venkatasubbaiah.

DR SUBRAMANIAM SWAMY
(Bombay North Fast): I want to
oppote the introduction.

MR. SPEAKER: Let him first intro-
duce. If he doer not introduce how can
you oppose anything?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): On be-
half of Shri P, C. Sethj I beg to move
for leave to introduce a Bill further to
ameng the Constitution of India.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

Mr  Vajpayee—no, he is not here.
Dr, Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY: [
am a poor replacement for Vajpayee Ji;
Sir, 1 am opposing the introduction of
thig Constitution (Forty Seventh Amend-
ment) Bill on two grounds, If the hon.
Minister gives me satisfactory reply. [
may withdraw my objection.

My first objection is, this iz related to
a smal] area. The demand for scheduled
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